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CENTRAL ADMINISTRATIVE TRIBUNAL 
.KOLKATA BENCH 

(CIRCUIT AT PORT BLAIR)
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Date of Order: 27.03.2019No. O.A. 376/AN/2019

Hon’ble Ms. Manjula Das, Judicial Member 
Hon’ble Dr. Nandita Chatferjee, Administrative Member

Present:

Gobinda Mondal,
S/o Late K.B. Mondal 
R/o Garacharma, 
South Aandaman,
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Presently posted as P.G.T. 
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Respondents

For the Applicants: Mr. K.Sabir, Counsel

For the Respondents: Md. Tabraiz, Counsel

ORDER ifOrah

Per Dr. Nandita Chatteriee. Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribunals Act, 1985 seeking the following relief:-
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“(A) An $rder be passed directing the respondent authorities 
especially respondent No. 3 and 4 to regularize the adhoc period 
service of the applicant w.e.f. 01.7.1986 to 30.6.1987 as done in 
respect of similarly situated employees of the department.

(B) An order be passed directing the respondent authorities 
especially respondent No. 3 and 4 to dispose of the representation 
dated 26.9.2016 of the applicant.

(C) Cost and incidentals of this application may be awarded to the . 
applicants. „

(D) Any other order/orders, further order/orders as the Hoa'ble 
Tribunal may deem fit and proper.’’
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fairly satisfied if'his representatibh4i&fe&j26^20;l6 isjdifScted^ff be considered 
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by the competent respondent auttenty^lma^sp^afic timerffame.

Ld. Counsel for the respondents does not object to consideration of such
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representation in accordance with law.

Accordingly, without entering into the merits of the matter, and, with the 

consent of the parties, we direct the respondent No. 3, who is the Secretary Cum

5.

Director of Education, A&N Administration, Port Blair to consider such

representation, if received at his end, within a period of six weeks from the date

v of receipt of this order, in accordance with law. The decision of the respondent



‘ .*kJ ,» . • *■ *" .,--V.,r < * o

3 o.a. 376.an.201.9-r

authority should thereafter be conveyed forthwith to the applicant in the form of a 

reasoned and speaking order.

With these directions, the O.A. is disposed of. No costs.
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(Dr. Nandita cfiatterjee) 

Administrative Member
(Manjula Das) 

Judicial Member
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